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1 5 1 .  SHRI MADHA VRAO SCIN­
DIA: Will the Minister of FINANCE 
be pl as d to state : 

( a) wheth r it is a fact tha th 
purc�ng power of the rupee hi'.t 
lr ady dipped yet another new low 

and touched 20 paise during July 
this y ar with 1960 as the base year·  
and 

(b) if so, whether a further devalu­
� Hon of th Rup i s under considera­
tion . 

THE MINISTER OF FINANCE (SHRI 
PRANAB UKHERJEE) : ( a) Th 
All-India Consum r Pric Index ror 
Indu trial Workers' ( 1960= 100 movf?d 
up from 470 in June 1982 to 478 in 
July 1 982. Correspondingly the do­
mestic purcha ing powe.r of the rupe 
measur d as a reciprocal of the Con-
·umer Frie Index came down from 
2 .28 paise in June' 1982 to 20.92 pai:3c 
in July 1982. 

b No, Si r. 

Production. of Jllte a.nd it pu.rclmse bY 
Jute Corporation of India 

4152. SHRI AMAR ROYPRADHAN ; 
Will the Minister of COMMERCE be 
pleased to state: 

( a )  the quantity of jute produced 
by the jute growers during the sea­
son; 

(b )  the quantity jute purchased by 
the Jute Corporation of India from the 
jute growers and what was the pur • 
chase price of jute ; 

(c)  the names of the jute mills 
which are still closed or locked out 
and the number of workers invol� in 
each mill and what steps have been 
t aken for the reopening . of these mills ;  

(d ) whether Government have re­
ceived any suggestion from the rep re­
sentatives o f  jute workers and trade 
Unions to solve the crisis between 1ute 
,-.•orker and the jute mills owners; and 

(e )  if so, the details thereof and the 
action taken so far by Government 
thereon?. 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMERCE 
( SHRI SHIVRAJ V. PATIL1 : ( a )  The 
combined jute and mesta rop durin� 
the year 1 982-83 Jute season is expec­
ted to be about 60/62 lakh bales. 

(b) During July to October 1 82 
(upto 25- 1 0-82 ) , JCI has purchased a 
otal quantity of 6.62 lakh bales inch:­

ding 1 .45 lakh bales under commercial 
operation. Prt>curement under pric 
support operation has been made n 
tatutory minimum price of Rs. 1 75 

per quintal ( ex-Assam) fixe<i by th 
Government of W-5 grade for 1 982-8 
j ute seaSIOn. 

( ) A statement is atta<:hed. 

(d )  and (e) . Some of the jute work· 
rs' unions have expressed concern 

over the continued lock-out in the J'Ut 

mills. Labour being a state subject it 
was ·not possible for the Central G�vt. 
to intervene directly in the matter. 
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Statement 

The requisite in� rmati n i. givei b 1 w :  

, me f j ut( mills still clo ed/1 eked· ut 

1 . Empire Jute Co. Ltd., Titagarh. . 

ouri hankar Jute Mills Ltd. , Jagatdal 

3. affar andra J ute Co. Ltd., K nlcinarah . . 
4. Ludlow Jute Mills Ltd. ,  Changail ,  Howrah. 

5 . Ganges Jute Mfg. Ltd., Hooghly. 

6. Eastern Mfg. Col. Ltd. , Titagarh. 

7 .  .Kamarhatty J ute Mills, ama batty. 

• Hashimar Industries Ltd. (Jute) . Jagatdal. 

orth Br Co. Ltd . ,  Hooghly 

1 • Kankinarah Jute :rvlills Kankinarah. 

The locked-out mills are ,,>rivate 
mills. Labour being a State subject it 
would not be possible for the Central 
Gov rnment to intervene directly · in 
the matter, However, Gover1,roent is 
keen that jute industry's problems are 

olved as early as possible. The fol­
lowing ameliorative measures aimed 
at stimulation of demand for correct­
ing supply-demand situation as far as 
possible have already been taken : 

1 . Continuous grant of CSS on 
export of j ute goods. 

2. Purchase of substantial quant i­
ty of jute bags from mills 
through DGS&D from time to time 
under Essential Commodities, An 
at cost-plus prices after linking it 
with purcha e of raw jute from 
JCI, so as to restor, buoyancy in 
jut  goods, market. 

3. Compulsory use of new jut 
bags :for packing cement. 

4. Persuading othe.r user depart­
ments to use more 'Jtite bags !or 
packing of ertilizers/ sugar and 
foodgr ins. 
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3 

5 0 

2· 00 

1 0 

!> \ 

35' 

5. Grant of letters of int nt for 
t in up of 100 per cent export on­

ented units for manufacture of n 
products. 

6. Active participation of 'l'C in 
export of sa<:king under a conso1·� 
tium arrangement. 

7 .  Active participation in ·egionnl  
and international level inter-Go -
ernmental elib rations to _onsider 
measures for stabilization of pnc 
and supplies of jute and jute pr -
du�ts and promotion of an Intern ... -. 
tional Jute Organisation for en -
bling corrective actions on lob 1 
fronts consistent with the int r t 
o.f both producer and onsumer 
jute goods. 

Ther ha been improvem nt in t m­
ny market from later part of  .. pt  

er onwards. Prices of both hessl 
and acking hav firmed up. Rec nt 
decision of Govt. to procure ubstan­
tial quantity of B. Twill under ZC. 
Ad ot cost plus pric s- w1thin a �.hnrt 
period 'of two months o October & 
November, 1982 has also stimulated 
the market. The Jute mills have stop­
ped distress selling. Mills remaining 
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closed due to various factors including 
financial clifflcultie are showing �'* n­
n s for reopening and in fact c;ome of 
them have already resumed working 
and few others are likely to t �pen · 
in near future. 

lier d Involveme,wg of Government 
Officials in Smurrllnc 

4153. DR. A. U. AZM.I : Will the 
inist r of FINANCE be please to 

stat : 

a )  whether ustoms authoriti -es 
h v r gist red a case under the Cus­
toms Act, 1962, against four Heads of 
Departments of U.P. Government and 
their subordinates of alleged involve.­
m nt in smuggling of goods into th 
coun ry from Nepal borders; 

( b) if so, full details of th case 
t gethe.r with the action taken thereo.n 

d the modus operandi in the matter · 
an 

(c th present position of th rase? 

THE MINISTER OF STATE IN THE 
MlNI$TRY OF FINANCE (SHRl 
PATTABHI RAMA RAO) : ( a )  to ( c.) 
On the 22nd March, 1982, the Custon s 
authoriti s in Lucknow received info!"­
mation that one Shri s; S. Srivastav:a., 
proprietor of a photographic -:oncern 
at Calcutta ,  had suppli d iilegally jm-
orted cameras and other photographic 
quipment to the Uttar Pradesh State 

Gov mm nt Departments of Tourism, 
Information, Archaeology and Central 
Institut of Medicinal and Aromatic 
Pl nts. 

Shri S. S. Sriva::1tava, who was · p­
pr bended on the 23rd March, 1�82, 
denied having supplied the goods . 
However, se�rch of his 1brief case re­
�ulted in the recovery of documents 
revealing that he had in fact supplied 
the ,photographic equipment to the 
above departments. 

Letters were thereafter issued by 
the Customs authorities to tbe ! oncer­
ned State Government departments to 
hand over .the offending goods �or ac­
tion under the law. 

Appropriate proceedings are oe ·1ig 
initiated under relevant provisions of 
the Customs law with respect to the 
offending goods and against the p t .. 
sons found to be prima facie concern� 
ed in terms of section 1 12 of the Cus­
toms Act, 1962. 

Objections by Im.porting Oountrie 
against Export Items 

4154 . SHRI K. A. SWAMI: Will the 
Minister of COMMERCE be pleas d o 
state: 

( a) whether any objections h::ive 
been raised by the importing countries 
against some of our export items on 
"rounds of non-compliance with their 
environmental standards; and 

(b)  if so, the details of the prod u t� 
and the nature of objections? 

THE MINISTER OF STATE OF ' 
THE MINISTRY OF COMMER E 
( SHRI SHIVRAJ V. PATIL) :  ( a )  Go­
vernment is not aware of any such 
objectio1 s raised by importing count­
ries against Indian export items· on 
grounds of non-compliance of envir . 1 
mental standards . 

. (b) Does not arise. 

News-itent Captioned 'VayudObt 
making Castle ' in the Air" 

4: 1 55. SHRI S. M. KRISHNA: Wi ll 
the Ministe.r of CIVIL A VlATION 

leased to state :  

( a) whether it i s  a fact that he a 
yudoot has not been found suihble· 
and economically viable to serve a .  
a feeder service; 

( b) if so, the reason for the ·�ame , 

(c)  if not, whether his attention has 
been drawn . to a pres·s report in th 
Hindustan Times of 3rd Octobe1-, 1082 
under the heading "Vayudoot :s 1.nak­
ing castles in the air" ; and 

(d ) , if so, his reaction in th tmitteri 




